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Questiong
iy Questionsg enterec. in a Separate ligt to be asiced ang
‘ Answers given,

: Qiszﬂ§iigﬁ
R 2 Discusuion on demolitions in village Kirdard,
- =19t Notice Question .
3 Short notjc, Question Chtered in a Scparate list tg be askeg
‘ and answersg given,
§B§cial Mentions
————-&ltlons

Matters to be ra:geq by nembers given in a Separate 1list,
~Sdaling Attention
5a)

Shri Rajesh Sharme:

_ to caljl she Attontjion o
_ : i the situat- 1s]

~

» resente
dsmoralisation

Oof DANT Civil Service
5 why are baciibone Of the Government of
Delhi

- Statemspt by Hinister
a)Shri Lal Biharj Tiwarj Ministe
to make a statement.

(b)Pr,

6. ( r for rooq & Supplies
Harshvardhan, Minipteor for Health,
i te 31 o A nes
R?Mlvat.&_ﬂﬁt—_iﬂb.,ﬁs_.__ﬁ__,r‘ s

7 (1] FURTHzZR DIScuss

ION 5n the follouinq Resolution moved
by Shrj Nand Kishe-q Garg on tie

Sth March, 1994 s«
"That this Houa

e recommends t
Schools anad

G colleges nn
Concess_onaj rates by ),

Nnat lang for
Jgiven at
ir).;". d -

(2) Shrj Mukesh Sharsza tg move the
BT "This Houseo rasolves
Objectisn cor
unauthc:is
inhabized
like @ ect

following Resolution:

hat hy is:uing ne
Cificateg Lo such
¢d colonjies hich were

oy 31.3.1993 facilitjes

ricity, drinking water,
laying o7 brick pavemants and
draining DUt of rainy watos be made
Availaple"
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(3) Shri Nand Kishore CaArg to move the following
Resolution:—
"This House Tesolves that all rcsidcntial,

Commercjial and industrial And instj-
Cutiona} Propercics leascd oyt Dy MCD,
DaIDC, Directorate GiF Industrios, Slum
ving of MCD otc, U2 inade free-jolq After
Piyment of Leasonak] PTainium, 71t also
rccomincnds to Centraj Gov ernment to
Convert ajlj Acase holg DLoOperties into
free-holg ¥itich have been leageg out by
DDA ang L&DC "

(4) Shri Mewa Ram Arya t¢ move the following Resolution:—

"Whereas in the absence of 4 fully Cmpower ad
Legislative Assembly, the Citizens of
Delhi ar. depriveg Of their basic right
of enacting Necessary chislation to
Meet thejyp Social ang cConomic neeq
through their electeg representativas;

: Wheregs they are Also Geprived of an
(A effective Voicce jip vital Malters like
Lang, Po;ice, control over Services,
Finance elc,;

; The:efore, Lhis Hous Strongly Lecommengs

| to the Gentral Govirnment that Delhi be

: granteq Statchood tq Safaguard the interest
Of the People in general v

Bharuwaj o move the following
Resolution:

"This House Lesolves that all sueh Unfoundcd,
fallacioys ANd distort g bortions wjjizh
i Sre contrary o ¢, historjca] facte ang
A bl C8tablisheq conclusjions by the drchacologistg .
I i ; C the Ingjap Cultura

Lational identity ). Omittoed from tho Lext |

Ooks Prescribeq” ip the schoolg OL Delhi t

L i Ond in liay Of 211 such untruthfyl derogaiory I
p bPortions, SUch portjions which establishoe )

! ' Nationa} identity and dignicy ag are cenv.- )
8 Saged ny Vedic Literature be includegd, " ;

i Private Memberg: Bills i
bl ' ConsidEFEFEF‘?ﬁ?iﬁﬁié afﬁﬁfbrgposgg ;
: "M‘--N--‘_--""‘.- Wessen 0 il .H—“-f__.__ ’
8. Km. Purnime Sethl to mowe that the piy; ' The Glrﬁfiild :
to Provide for- the freo ANd compyl - S?OTQUTOU*'vbi .
§ory minimum education for the ailrl quLft’Oﬁ:t@l_ |
chilg ang other welfare melsures to i niinginq ¥-994 Y
be undertaken by tho State for ner = ik dil"' i3 : ﬁ
Proper developmant and [or Mattors ' | (211% No.8 ¢
Connect g Lhercw;tp be taien into 1994 N

consideration.
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9, Km. Purnima Secni to move that the i1y ' The chilqg
Lo provids zop the abolition or Chila Labour (a4bo=-
Lasour ang O Jrovids fur elfara ang lition,
Fehabilitation to be unciertaken by the Jelfare ang
Gove, for Chilé lobour and aftoer thair o Rehabilitation)
Abolition for ruhﬂbilith@ion Or Lhoga i Bill, 1994,
LbFough.omooaulon Liu%n%ng, Spoﬂid%l" . (Bill No, g
Sdtlon in C1lC sane Crade, or vocation J

g e Setied i o r of 1994)
and the matters connoctq tnereyith, I
be taken into Consideration, :

10, Shri Jag Parvecsh Chandra to move that ' The Delhi
the Bill to Provide for the ' Lokayukta -
Appointment Of Lokayukta to ' Bil], 1994,
énqu1ro_thc a};eg?tlono of L (Bill No, 10

orruplion dgainst Ministors ' oof 1994)
and for matters conncect g f v °
therewitl he taken inte :
consideration.
]
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